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Bill
Shri Hari Vishnu Kamath: Divi-
sion tomorrow.

Mr. Depuly-Speaker: The motion
has been put. The machine (failed.

Shri Warior: We should be told
that you are going 10 have another
division.

Mr. Deputy-Speaker: All right; 1
will put it agam.

Shri Ranga
machine fails.
give any more gold to these pcople

Business of the
House

Mr. Deputy-Sffeaker: I am putting

the questori again.  The question st
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“That the Bill further to amend
the Income-tax Act, 1961, the Etate
Duty Act, 1953, the Wealth-tax
Act, 1857, the Gift-tax Act, 1068
and 1o provide for exemplion from
tax in certain cases of undisclored

who deserve nothing?

The Minister

and Parliamentary Affairs (ShriSatya

Narayan Sinha): The machine is not

co-operating with you.
Division No. 6]

Aney, Do M, 5.

Barman, Sho PG

Basaprs, Shri

Bhaget  Shii LR

Birenudra Babadur Xingh, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaudhry, Shei Chandramani Lal
Chavan, Shr Y. U

Dafie, Shri

D, Shri B K.

Dias, Shri C.

Dovsi, shri kasinsitas
Dubey, shri K. G.

Gan'hi, Skri Vo B
Himatsiogka, Shri

Jadhav, Shri M. L.

Jyotishy, she )OI

Made, Shri
Banejee, Shii 5. M

Perva, Shri Onkar Lat
Buts Singh, Shri

Mr. Depaty-Speaker:
the division is: Ayes—S5

The result of

Kinder Lal, Sho

Kugeel, Shri B. N.
T.akhan Das. Shri

Lalit Sen, Shri

Mahadeo Prasad, Shei
Mahushi, Dr. Ssronni
Masuriys [in, Shel
Mehrotea, Shri Bray Riban
Morarks, Shri

Muakericz, Shrimati Sharda
Menhish, Shri

Phratap Singh, Shrei

W, Shrimati Sahadia Hai
Rain, 1. . S0

Rem ek, Shri

Rane, shri

Hom, Shrs Hemeshwar
Way, Shrimati Henuka

NOES

Ciupta, Shii Kashi Ram
Kachhavayis, Shei [aksm Chand
Kamath, Shri Hoti Vshau
Liraaye, Shri Madba

Mukerpee, Shr H. N,

17:05 hrs.
5; Noes—I14.

income invested in National De-
fence Gold Bomds, 1930, be tuken
(Chittoor): Ewen the . tqnsidoration."
Why do you wam to
The Luk Sabka divided:;
Shri Ranga: God is against these
of Communications People.
Mr. Depuly-Speaker: l.et us  have
patience.
[17.04 hrs.
AYES

Reddysr, Shri
Meddy, Shei B Surendis
sata, Shri Kaneshwa

* samanta, Shei 400

Sanmek, shr Merdeo
saret, Shri Sham Lol
Satysbhema |evi, Shomat
Shastrs, Shirn Hamanaod
Shynde, Shr

~ingh, shri 5. T,

Singha, Sorl G K.
Sinhe, Shra Satys MNarsiyan
Subremanysm, She 1
sumat Prasad, Shi
Tiwary, 3Fn R, 5.

‘Tuls Rum, She

Tysai, shny
Venkalaiusbaialy, Shes 1
Wirkhalrs Singh, Shri

Suir, Sht, Vacudewan
Ranga, Shri

Sevhiyan, Shei

Warer, Shei

Yadow Blir Ham See.ak

BUSINESS OF THE HOUSE

The motion was adopted.

Mr. Deputy-Speaker: We shall take
up the clause-by-clause congideration

$OmMOTTow.

Dr. L. M. Singhvl (Jodhpur): Mr.
Deputy-Speaker, Sir, for reasons
already stated in my letter addressed
to the hon. Speaker, I have made a
request that my No-Day-Yet-
Named Motion posted for tomorrow
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on the LIC may be postponed till the
next week,

The Minister of Planning (Shri B.
R. Bhagat): T have no objection.

Mr. Deputy-Speaker: The Speaker
has already agreed to this request; I
hope, the House will agree to the post.
ponement.,

Some hon, Members: Yes.

Mr. Deputy-Speaker: It is post-
poned.

The Minister of Communicatlons and
Parllamentary Affairs (Shri Satya
Narayan Sinha): Because the LIC busi-
ness ig not to be taken up tomorrow
as the House has decided and you have
already agreed on the request of my
hon. friend in whose name the Motion
stands, items meant for the 10th may
be taken up tomorrow instead of the
day after,

Mr. Deputy Speaker: It is for the
‘Government to arrange the Business of
the House. (Interruption).

o] olaE g (IOEA)
H guure fag 1 & W AR w9
T § W o @ A g, IAR
LI

staygfosg : () §IE
SEA & wqrA a7 Wiy K gaa wEE
Fa, w7 g faet & w0 A
Ty awr AFe dar £ mar @ WY gt
FAgT IFT A1 AT 2
Mr. Deputy Speaker: We now take

ihe Half-an-Hour Discussion to be
raised by Shri Kapur Singh.
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FORCIBLE CAPTURE OF SIKH
GIRLS AND WOMEN BY
PAKISTAN ARMY PERSONNEL*

Shri Kapur Singh (Ludhiana):
Mr. Deputy-Speaker. Sir, I will be a8
brief as possible over this painful
incident which I wish to place before
the House and 1 expect that you will
also pear with me when I am narra-
ting these facts.

Sometime ago, when ] paid a visit
to my constiluency, 1 came into pos-
session of certain facts to the follow-
ing effect that, during this Indo-Pakis-
tan conflict, in the first week of Sep-
tember, the Pakistani armed person-
nel pierced into certain villages of
India inhabited by Sikhs exclusively
and carried away about 70 to 80
young girls and women in their
trucks. The Army did not make any
attempt to rescue them Some of
these women were selectedq on the
way by a Pakistani post where 8
Paistani  soldiers were staying and
they detained B young girls for the
night while other women were taken
to Pakistan. The next morning, some
of our Army planes flew over that
area and out of fear, the occupants
of this Pakistani post hid themselves
into trenches and taking advantage of
that, those Sikh girls tried to run
away out of their clutches. This was
noticed by our aeroplane and they
tried to give shelter to these 8 young
pirls. They started encircling around
them so that the Pakistanis could not

pursue them. These girls ran for
about 6 miles, and they crossed
through the river, Sutlej. One of

them was drowned and other 7 girls
came back into Indian territory safe
and sound.

I was also told, through tho cn-
quiries that I made from the people,
that the Government of Punjab had
instruclions to suppress these facls
I was a'so told that the Army
had given orders not to take any steps



